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ORBER DATED 24. 7-2883,

Applicant by filing a meme submits
that he doés net want te presecute this case
any further and seeks permissien te withdraw
this @,A,

In view ®#f the sald prayex, permissisn

is granted te withdraw this €.A,after havigg

heard Mr.B3.S.Tripathy,leained ceunsel fer the
Applicant and Mr,8,Dash,leatned Additisnal
standing ceunsel fer the Respsndents and this
criginal Applicatien is dispesed of as withdrawn,.
Ne Cests,

send cepies of thi erder te all parties

and free ceples .of this erder be given te

learned caunsel feor beth sides.
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